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12.2.2007 i'resent: The Hon'ble Mr.KV.Sachidanandan 
Vice-Chairman. 

The Applicant, the Vice-Principal, 

' KV, Khanapara has been temporarily 

deputed to KV, Golaghat to act as Principal 

I/C until further orders which is challenged 

in this O.A. Mr.S.Sarrna, learned counsd for 

the Applicant submits that the Applicant is 

sub jected to heart attack and medically she is 

-, 

• 1' 
I 	

S 

not fit to carry out the said order. Further, 

the transfer order is not based on legal 

principles not asking her consent for that 

Mr.G.Baishya, learned Sr. C.G.S.C. 

appeared for the Respondent No. 1. 

- 	 Considering the issue involved I direct the 

Applicant to .  serve a copy of the O.A. to the 

- -. 	

• 	

Cont€LP12 



5. 	

.5 

4. 

Standing counsel for the KVS within one 

:week from oday. Let the case be posted 

after two weeks. By that time Standing 

counsel for the KVS shall take instruction 

and submit before this Court onadmissión. 

Post the case on 2802.2007. In the 

interest o justice, this Court dii ....that 

status quo as. on today shall be maintained 

tieti 

S 	 S 	 .; 	'ViceChanthn 

28207 	The applicant is prekentiy working 
as Vxce-Pzincq Ky, 1thanJpai. He Wa/ 
transnd to K.V. . IAght and on 

S  • 	
S 	 •gxun. df, his illness she ou1d WG not A"  

S.. 	 there, as Submitted before this TrIL 
I have lcrd Mr. H. KiDas 

	

S 	

S 	 . counsel for thàpplicant and 
"Mazumdar  1earr>ç Standing c/ui 

S 	 •S 	 . . the KVS. When, t matter Le 

	

5 0 	 lieaxirig the learn 	clI.ze1 f 
respondents has su' tte .•, 
pursuance of the inte : order 
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12.2.07 aspeaJngo reen 
S 	 . 	

by the respondent which has smi 
• .,. 

S 	

5 , 	 . 	

•. . the learned counsA for 

wherein it is sd that in e 
S 	 • 	• 	order of thephcant -some altei 

-. uas oeen made and the 
applicantjretajfled . there The copy of the\ 

S 	 • 	 S 	

• order )6'e kept on record. The applicant 
has gthe relief The O.A. is missed as 

S 	 • 	

' 	
inytuous accordingly. 
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ha 	 S  
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28.2.07. 	The applicant is presenfly worng 
as Vice-Principal, Ky, Khanapara. He was 
transferred to K.V. Golaghat and on the 
ground of his illness she could not join 
there, as submjtttd before this Trlbujj. 

I have heacj Mr. H. K. Das learned 
2. 	- 9 , 	 counsel for the applicant and Mr. M.K. 

Mazumdar learned Standing counsel for 
the KVS.  When the mafter came up for 

,,,, ,, 	 hearing the learned counsel for the Ji 

respondents has submifted that in 

Pursuance of the interim order dated 
12.2.07 a spealdng order has been passed 

by the respondent wherein it is stated that 

in the transfer order of the applicant some 
- 	alternative arrangement has been made 

and the  applicant is retained there. The 
copy of the order be kept on record. The 
applicant has got the relief. The O.A. is 
dismissed as infructuous accord gly. 

Ce 
- 

Member 	 Vice-Chajnan 
mi 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBIJNAL 

GUWAHATI BENCH 

Title of the case O.A. No. *  qa  
 .of_2007 

BETWEEN 

Smt. BinapanI Goswacni 
	

Applicant. 

AND 

union of India & ors 
	 Responderfts. 

SYNOPSIS 

The applicant is presently holding the post of 

Vice-Principal KV Khanapara and she joined the said post on 

being transferred from KV EAC Upper Shillong and joined the 

post on 23.8.08 on medical ground. The applicant surprised 

to receive the impugned office order dated 22.1.07 deputing 

her to Ky, t3oiaghat as in-charge Principal. It is stated 

that the respondents while issuing the order of deputation 

have not taken any consent from the applicant and she was 

completely unaware of the fact that she will be deputed to 

KV, Golaghat by the respondents. It is further stated that 

the action of the respondents is an unilateral action 

without the consent of the applicant. The applicant 

ventilating her grievances submitted a representation dated 

30.1.07 before the concern authority but same yielded no 

result in positive. Hence this application seeking redressal 

of her grievances. 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

6UWAHATI BENCH 

Title of the case 	O.A. No ..of_2007 

BETWEEN 

Smt.. Binapani Gost..jami 	............. 	Applicant.. 

AND 

Union of India & ors 	........... Respondents. 
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BEFORE THE CENTRAL ADMINISTRATIVE rRIBuNAL 
GUWAHAT I BENCH 

(An application under section 19 of the Central 
Administrative Tribunal At.1985) 

2 
O.A.No. 	of2007 

BETWEEN 

Smt. Binapani Goswami 
W/o Sri A.K.Sarma 
Rio Beltola, Guwahati-28. 

Applicant. 

- AND - 

1. 	Union of India represented by 
Secretary to the Govt. of India, 
Ministry of Human Resource 
New Delhi - 

2 	The Commissioner 
Kenclriya Vidyalaya Sangathan 
10th Institution Area 
Swahid Jet Sinçh Marg, 
New Delhi. 

The Asstt. Commissioner 
Kendriya Vidyalaya Sançathan, 
Regional Office, Jawahar Naçjar, 
GuLJahati-22. 

The Principal 
Kendriya Vidyalaya 
Khanapara, l3uwahati-22. 

Respondents. 

DETAILS OF THE_APPLICATION 

1. THE PARTICULARS AGAINST WHICH THIS APPLICATION IS MADE: 

This application is directed against the office 

order dated 220.07 issued by the Assistant Commissioner KVS 

deputing the applicant to Ky Golaghat to act as In-Charge 

Principal. This application is also directed against the 
1 
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action 	of 	the 	respondent in 	not 	considering 	the 

representation. 	 b 

LIMITATION: 

The applicant declares that the instant application has 

been filed within the limitation period prescribed under 

section 21 of the Central Administrative Tribunal Act.1985. 

JURISDICTION: 

The applicant further declares that the subject 

matter of the case is within the jurisdiction of the 

Administrative Tr'ibunal 

FACTS OF THE CASE 

4.1. 	That the applicant is a citizen of India and as 

such she is entitled to all the rights, privileges and 

protection as guaranteed by the Constitution of India and 

laws framed thereunder. 

4.2. 	That the applicant is presently holding the post 

of Vice-Principal KY Khanapara and she joined the said post 

on being transferred from KY, EAC Upper Shillong and joined 

the post on 23.8.06 on medical ground. The applicant during 

her service tenure had occassion to serve various hard 

stations in NE Region and prior to her present posting she 

was posted as Vice Principal in KV EAC Upper Shillong. 

During the annual transfer of 2006-2007 the applicant who 

was posted at KV EAC upper Shillong made an application 

dated 27.4.06 for her transfer to Guwahati in the prescribed 

format as per the KYS Rules. 

2 
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The applicant in her said application 	dated 

27.406 while requesting for such transfer highlighted the 

facts firstly that her husband who is a retired person is 

presently residing at Suwahati and secondly while indicating 

her own medical condition she also indicated her need in 

looking after her ailing and orthopadically disabled 80 

years old mothers In fact her case was recommended by the 

authority concern and noticing such compelling circumstances 

the competent authority issued the office order dated 8806 

transferring her from KV EAC upper Shillong to KY, 

Khanapara 

Copies of the application 	dated 

27..4.06 	and office order 	dated 

8806 are annexed herewith 	and 

marked as Annexure-i & 2 

43 	That pursuant to the aforesaid Annexure-2 office 

order dated G806 the applicant joined the post of Vice 

Principal of Ky Khanapara on 2306 and she is continuing 

as such till dates 

44. 	That the applicant immediately on joining of the 

psot of KV Khanapara an the next day ie an 24.806 

received an office order dated 18806 whereby she was 

deputed to KY, Nepa Borapani as in—charge Principal The 

applicant immediately on receipt of the said order apprised 

the authority concern that on medical ground she was 

transferred from KY, EAC upper Shillong to KY, Khanapara and 

also she apprised the said authority regarding Annexure-2 

(3-, 



order dated G.3.06. The said authority concern considering 

the facts placed by the applicant immediatelY issued an 

order dated 1.9.06 by which the aforesaid order dated 

18..E3,06 was cancelled. 

Copies of the orders dated 18.8.06 

and 1.9.06 are annexed herewith, and 

marekci as (nnexure3 & 4. 

	

4.5. 	That the applicant begs to state that the Kendriya 

Vidyalaya Sangathan is presently opening a new school at 

Golaghat area for which building construction is supposed to 

be completed by the end of Feb2007. The Deputy Commissioner 

Golaghat on 19,12.06 issued a communication to the 

Commissioner KVS to take over the school building in the 

first week of Feb'2007. 

copy of the said communicatIon 

dated 19.12.06 is annexed herewith 

and marked as Annexure5- 

	

4.6. 	That the applicant begs to state that on 25.1.07 

she suddenly fell sic:k and for which she coul,d not attend 

her office and accordinglY and immediately' 27,1.07 she 

intimated the fffatter to the Principal .KV, Khanapara prayin9 

for leave on medical ground. 

COPY of the said application dated 

27.1.07 is annexed herewith 	and 

marked as Annexure'6. 

4.7. That the Asstt Commissioner 	Regional office 

Guwahati on 24.11.05 issued an order deputing the applicant 

4 
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ki 

to KY No.2 Tezpur as in-charge Principal which was fállowed 

by the movement order dated 9.12.0. it is stated that prior 

to issuance of the said order - e .f the 931 C06 -  

of deputation consent from the applicant was sought for and 

she gave her consent for such deputation and accordingly she 

performed her duty as in-charge Principal at KY NO.2 Tepur 

for few months and she was again posted back to her place of 

posting at Upper Shillong. 

Copies of the office order dated 

24.11.05 and the movement 	order 

dated 9.12.05 	.r hc 

are annexed herewith 

and marked as Annexure- 7 & B. 

4.8 	That the applicant thereafter surprised to receive 

the impugned office order dated 22.1.07 deputing her to Ky, 

Golaghat as in-charge Principal. It is stated that the 

respondents while issuing the order of deputation have not 

taken any consent from the applicant and she was completely 

unaware of the fact that she will be deputed to KY, Golaghat 

by the respondents. It is further stated that the action of 

the respondents is an unilateral action without the consent 

of the applicant. Had there been any such accassiofl seeking 

her consent for the said deputation, having regard to the 

present health conditions she would have refused the same 

but n the instant case the respondents have not provided her 

the reasonable opportunity of placing her say in the matter. 

The applicant having faced such a situation made a 

representation dated 30.1.07 to the Asstt. Commissioner 

requesting her retention in the present place of posting. 

5 



The applicant in her said representation also expressed her 

unwillingness to accept the deputation. 

Copies of the impugned order dated 

22,1,07 and the representation dated 

30,107 are annexed herewith and 

marked as nnexure-9 & 10 

respectively. 

4.9 	That.t:b'€ applicant begs to state that as stated 

above during her service tenure she had occassion to serve 

various stations including hard stations and at no point of 

time she raised any grievance regarding any of such transfer 

orders. The respondents however during the last two years 

subjected the applicant to frequent transfer compelling her 

to register her grievance thro.igh the aforesaid 

representation dated 30.1,07 which in fact has not been 

taken into consideration by the respondents. The respondents 

without taking into consideration the representation 

submitted by the applicant issued a communication dated 

5.2.07 requesting her to take over the temporary building 

from the District Administration, Golaghat. 

copy of the said communication 

dated 5.2.07 is annexedherewith and 

marked as Anexure-li. 

4.10. 	That the applicant begs to state that under 

compelling circumstances she had to submit her Anexure-1 

application for transfer requesting her posting at Buwahati 

from Upper Shillonçj and it was only on 23.3.06 she joined 

her' present place of posting at KY Khanapara at which she is 

continuing till date. The present health condition of the 

6 



applicant in -fact does not permit her to 	station as 

presently she is undergoing medical treatment. It 	is 

noteworthy to mention here that due to such a situation oven 

she has not yet fully fit to resume her duty at present 

place of posting not to speak of resuming duty outside the 

station. It is stated that the respondents knowing fully 

well about the facts issued the impugned order deputing the 

applicant outside the station that too without her consent 

and as such the impugned orders dated 22.1.07 and 5.2.07 are 

liable to be set aside and quashed. 

4.11. 	That the applicant begs to state that for 

posting an employee on deputationconsent for the employee 

concern is a condition precedent and such action can not be 

an unilateral act.It is emphatically stated that at.no point 

of time the applicant wasprovided with an opportunity to 

place her willingness regarding acceptance of offer of 

deputation.In •fact the respondents of their own have issued 

the order of deputation without diciosing anything regarding 

the same to the applicant. 

It is further stated that as stated above the 

purpose of deputing the applicant to Kendriya Vidyalaya, 

Golaghat is not for an academaic interest rather same is a 

purely administrative work i.e to take over the unfinished 

school building constructed for KVS. The taking over part of 

the house building can very well be done by the 

administrative staff of the KVS without requiring the 

service of the applicant that too on deputation. It is 

stated that the proposed KV, golaghat may require another 

few months to be a full fledged school and for which there 

7 

61L_ 	I 



ME 

	

may not he possibility of requiring service of the applicant 	- 

at this staqe. 

	

4.12 	That the applicant begs to that at present she has 

got a few years of service left in her credit and as per the 

KVS Guidelines she is required to be placed at her home 

station which she is holdinq.ihe respondents however without 

taking into consideration such Guideline have issued the 

impugned orders and as such same are not sustainable in the 

eye of law. 

	

4.13 	That the applicant beqs to state that placing her 

say as well as the willingness she submitted the Annexure'-lø 

representation before the authority concern but the same is 

yet to be replied to. On the other hand the respondents are 

issuing various office orders compelling her to accept the 

deputation against her will and consent and as such she has 

now left with no otion than to ventilate her grievance 

before this hon'ble tribunal through this application with a 

prayer to allow her to remain posted at KV Khanapara i.e 

her present place of posting. 

4.14 That the applicant having regard to the facts and 

circumstances of the case and apprihending release from her 

present place of posting has come under the protective hands 

of this han'ble tribunal. The applicant having regard to the 

urgency of 	the matter and the eminent threa 	on 	her has 

prayed for 	an appropriate 	d:irection from 	this 	Honble 

Tribunal restraining 	the respondents from 	releasing the 

applicant 	from her 	present place of posting 	during the 

pendency of this Original Application. 

a 



5. GROIJNDS FOR RELIEF WITH LE(3AL PROVISION - 

5.1 	For that the action/inaction on the part of the 

respondents 	in 	issuing the impugned orders 	is not 

sustainable in the eye of law and liable to be set aside and 

quashed. 

5.2 For that the respondents have acted illegally in 

issung the impugned order 	dtd. 22/1/2007 deputing the 

applicant to Kendriya Vidyalaya, Golaghat without taking her 

consent is per-se illegal and arbitrary and same depicts 

total non-application of mind by the re,9poYk -&e*rs and as such 

same is liable to be st aside and quashed. 

5.3 For 	that 	the 	applicant who 	is 	at 	the 	verge 

retirement 	has been subjected to frequent transfer 	and as 

such 	the further repeatatian made by 	the 	respandents by 

issuing the impugned order is not maintainable and as such 

same 	is not sustainable in the eye of law and liable to be 

set aside and quashed. 

5.4 	For that the respondents have failed to take into 

consideration various .giudelines issued by the respondents 

streamlining the matter pertaining to transfer and posting 

while issuing the impugned orders and as such same are 

liable to be set aside and quashed. 

5.5. 	For that in any view of the matter the impugned 

action of the respondents are not sustainable in the eye of 

law and liable to be set aside and quashed. 



- tO- 

The 	applicant craves leave of the 	Honble 

Tribunal to advance more qrounds both leQal as well as 

factual at the time of hearing of the case. 

6.DETAILSOF REMEDIES EXHAUSTED: 

That the applicant declares that he has exhausted 

all the remedies available to them and there is 	no 

alternative remedy available to him. 

7. MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY OTHER 

COURT: 

The applicant further declares that he has not 

filed previously any application, writ petition or suit 

regarding the grievances in respect of which this 

application is made before any other court or any other 

Bench of the Tribunal or any other authority nor any such 

application , writ petition or suit is pending before any of 

them 

B. RELIEF SOUGHT FOR: 

Under the facts and circumstances stated above, 

the applicant most respectfully prayed that the instant 

application be admitted records be called for and after 

hearing the parties on the cause or causes that may be shown 

and on perusal of records, he grant the following reliefs to 

the applicant:- 

8.1. 	To set aside and quash the impugned orders dtd, 

22/1/2007 and 5/2/2007. 

10 



8.3. 	To allow the applicant to remain posted at her 

present place of posting i.e. K.V. Khanapara. 	- 

83. 	Cost of the application. 

8.4. 	- 	Any other,  relief/reliefs to which the applicant is 

entitled to under the facts and circumstances of the case 

and deemed fit and proper. 

9. INTERIM ORDER PRAYED FOR: 

Pending disposal of this application the applicant 

prays for an interim order restraining the respondents from 

releasing the applicant from her present place of posting 

i.e. K.V.,Khanapara during the pendency of this application 

by suspending the impugned orders dated 22/1/2007 and 

5/2/2007. 

10 . 	 . .......................................  

11. P?-RTIC1JLARS OF THE I.P.Q..: 

I.P.O. No. 	: z2 	- 

Date  

Payable at 	; Guwahati. 

12. LIST OF ENCLOSURES: 

As stated in the Index. 

11 
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VERIFICATION 

I, Smt Einapani GosILJami, W/o Sri A.K.Sarma j  aged 

about years resident of Beltola, Gut&ahati, Dist. 

Kamrup, Assam, do hereby solemnly affirm and verify that 

the statements made in paragraphs a. 	aai iaaaa. 

are 	true 	to 	my 	knoiiledge 	and 	those 	made 	in 

p a r a q r a ph 	'a'  a' a 	?'.. .4 .. 1. aaaa..aa.saaaaa a •aan-aaaaa a a a a a a a a a a 

are also matter of records and the rest are my humble 

submission before the Hon'ble Tribunal. I have not 

suppressed any material facts of the case. 

I am the applicant in the instant application and 

as such well convergent with the facts and circumstances of 

the case and also competent and authorised by the other 

applicant to sign the verification. 

And I sign on this the Verification on this 

the 	day of .150.. of 2007. 

Signature. 



2 	Date of I3irth 	 I  
I 	 II 	 I. 

	

LbII Iill 	L i_ 	I IIJI 
Ago as on 3t3.2006 	) c.yearsi 	p 	Months 

3 i) Post held 	 Vl_(_ PR_NC 

, Ii) Date of appointment 	 0  
Px 

	

in present post 	I 

4 Date from which posted 
at the Vldyalaya/Statton 
in the prcsnt post 	- 	 C 

6,: Station where spouse is 	 - 
1) 1tJ  Pi H AT I 

6 Have you given the 
Declaration regarding the 	 C 
Employment and place of 
fosting of spouse 

7. Ground for transfer 	:. 	 V 

V 

Category 	 V Division Code 

i1 _1 	E_i_I_I 
51 Have you furnished the requisite medical certificate? 

:T° of disease certified in M.C., 

I_
fV

A 

(Fill up appropriate code) 	 • 	
V 

V 	: 

r'LN x V 
V•Vt (_. 	t 

'P1;/ 
\)' 	:L 

•L -6 

KENDRWA VIDYALAYSANGATHAN 
APPLICATION FOR TRANSFER ON REQUESTO6-2OO7 

(READ INSTRUCTIONS BEFORE FILLiNG UP) 

I Name 
' (h./Snit./}tzn.) 

' \ \L 

• 	I .  

it 

H• 
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10 ChOICO Station 	 I 

- - 	- Cod 	I 	R eqi on N urn Statio o 	1 	Co a 

1 	C U bJAJ4Ar 
INo 

I 	U 	E ATJ I C 2. 

4. 

Completion of 3 years continuous stay in NER and hard station or 2 
years 	in very hard stations as on 30 6 2006 excludincj the period of 

• 	 absence(Yes/No) 
(ii) 	Completion 	of 5 years elsewhere as 	on 	31 03-06 excluding 	the period of absence (Yes/No)  

12. 	Details of last 03 transfers 	if any. 

Post r 	Nane of KV 	Region 	1 	Period Reason(s) for 
transfer 

Pk ILJLJ)_ 

I.II 

13, Narrate the compellinground for seeking the transfer (in 50 words):- 

I - 	 -. v 	r 	i 

OLOVJL 	V1Y Oj5 clax 
P 4 Ccd 	dib D k 	L& r  oLoJ+ 	C) 

3 
)t\ 

c.  



• 	•/ 

3 

I, 	ISrnt/ A P 	 M \ 	do 	hereby 
1 affirm that the information given in the column No 	I to 13 of the application 
are correct and medical certificate and declaration furnisht_d isIae honfidc 
lunderstand that wrong/suppressed i'iformauon shall render me liable for 
disciplinary action 

IPlace 
Date Signature_ i 	 - 

' Name  
I  

Designation V t. 

14 	Remarks/Recommendations of the Chairman VMC /Principal(in case 
• 	Vice-Principal): 

I  

- 	 . 	SigOf Charman, VMC/ Principal 
1 	T9T Principal 

15. (To be filled up by the office of Regional Office) 
I wi, Upp 	i'''in ¼ 	

Board(s) Result of Kendriya Vidyalaya(s),qn which he has served or serving 
in the capacity of Principal/Principal Grade U/Vice Principal 

Academic Year 
____________ 

Board Result of Ky(s); 
. 	•• 	. 

____- 
:A'g'.Board.. 	Result 	c 
Reid(Annual) 

Secondary 
level 

Sr.Sec. leveF C 
• 

1 Sécpnday 
level 

Sr.Sec. Ic 

.2000-2001 - 

20042005  

2001-2002 
'2002-2003 
20O3-2004 

1; the 

vel 

16. 	Remarks/Recoimendations, if any, for tranfFr 

Sig.orAsstt.Cornmissioner, KVS (RO) 
Date: 	 4 	

I 

Place: 
	 .... 
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MEDICAL CERTIFICAI 

(To avoid disquilIuICat1Ot1, pleaso doINOT use abbrevlatlOIl, fill 
in ( P P11 AL 

LETTERS Only Please do not attach any enclosure) 

Name of Patient 
Address 
Date 

1 

I, Dr 	
t 	 with IViedical Council 

Registration No 	
hereby Certifiy that Sh(SmtlMS 

Aged 	 Sexy 	 S o n/daughtcr or 
Shri/Smt is sufferinj from the 
disease/diseases with the details as follows and that treatmert of this di ease 

is not at all avail'hle at this station or itSViCiflity 

A) INC 

Name of Carcinoma withsite affected; 
Date when it was deteced first; 
Brief 	

report with reference No. & Datc: 

T.N.M. ciassification(if applicable) 
EvidenceS in support of uncontrdlled growth: 
Evidences in support.bf MetastaiS 	- 

oring or surrounding structures; Conditin of neighb  

8 	Treatment being cotiued in brief; 

9. 	Full name 0 f surg ery/SUrgeries in conneCtOfl with dates. 

B) IN C ASE OF RENAL FAILURE: 4 

1. Name of disease causingReflal failure: 

2. Evidences in support of Chrpnic trreversible changes: 

• 	 3. Number of Dialysis doneWith dates: 
4 Single or both Kidneys 1 arO 1iflVOtVed 
5 Any surgery including rena transplantation done or not 

C) CASE OF LOSSOF MUSCP9VYE 

Hoi many, extremities are affected: 
Grading of muscle power at Present: 
Grading of Muscle Powerat the onset of disease 
DuratiOn of loss of muscle power: 

6. AnyrecoVeryafter theopS.et till date: 
6. Most DiróctCaUSe of loss of Muscle Power: 

D) 

1. Name of the disease: 

H2. 	Date of first detectiofl 
3. CoronarY artery By-Pass Gaftiflg surgery done or not: 

0 . 



I  - 2 - 

if Yes, please mention 

a) 	Date 	 I 
I 	b) 	Name of Doctor/Surgeon 

c) 	Name of Hospital 

E) 	- Thalassemia 	 ) See instructions issued vide letter 

- Parkinsons disease 	....... 	) No,F1-1I2OOet 2005IKVS(E Il/Ill) dt 
Motor-Neuron Disease 	 ) 29.9.2003. 

I 

- - 
of the Corn 	Authority) (Signature 	 petent -: - Nanie: I. .: 

I .  

,IISJ 

• 	 Name of the Department: 
Name of Hos'pital:t1 
Place 
Date: 	•:, 	

* 

Seal 	II 

\ 



: 11 

J8T 
1 ' 	' 	•:: 	•iii 	 t. 	. 	 : 	 - 

	

II 
r 	 DECLARATION 

	

I 	 ' 	

l 

t 	 (Kindly fifl the information in the capital letters, strike out whcever is not 

: : 	

:•, 	 .. :;i 	 • 	 appUcablo) 	 . 	. '. 	. 
•.L. 	

. 	
. 

	

S• 

	solemnly 	declare 

that 	my 	spouse 	ShI 	AJU 	\jf"R 	 N 

S 	
S 	 S 

presently 	.--mpIoy-ed— 	atiunder 	orders 	of 	transfer 

to 	 (Platce)as 	 (DC 

5 1 1  

I 	 signation)in 	 (Deptt /Unit/Branch)since 
I 	 . 	

f  

	

I 	 (Date) His/HerI full office address with name & designation of 

	

I 	 4 	 1 	1JVS 	I 
IJiSS 	V 	 I 

immediate superior/detail of self-employment is/are as follows 
II 	lIP 

Name and Office/Registered Buslress 4  Name & Address of irpmediate 
OiProfessional Address of spous&4,1Supericr Office or Registration 

No of Business/Profdssion 
_•5 	5 	 SS 

S 	
S 	 S 	 S• • 

•55 	
S 	

I 

• 	
• •• S •••• 	• 	S 	S 	

• 	

. 	

S 

• 	- 	

S 	

• 	 S 	 S 	• 

S 	 S 	• 	 • 

Signature ofemployee 
S 	

S 

i.Sc& , n- 

Designation 	 P 
• 	::f 5 .5 	 S 	

•S 

"14 

S 	

: 	 • 

¶13' 

•••l•' 	:•p•5' 	'I •SS 	
•S 

j 	 Si, 	 I 

	

Si- 	 I 
- 	43 	,,SikI3S "S'S 	is 	 I  

• * 

	

	
1:  

'5* 

iL 	 • 	
S 



•••t.t. 	
H 	 4NUc 

S 	 KENDRIYA VIDYALAYA 5ANGATHAN . 
18, INSTITUTIONAL AREA 

SHAHEE[) JEET SINGH MG 
NEW bELHI11O016 

No F 7-2/2006-KVS(Estt-I)  8 2006 

OFFICE_ORDER 

1he following Vice-Principals of Kendriya Vidyota')os are hercby transfer r 
1.0 

thei 	own request with immediate effect 	
- 	1 

I51 	Name of Vice-Principal KVwhere workngj KVwere transferred 

(1) 	 (2) (3) 
1.' Ms. GraceC.b. Hossan 	 ' 	.5. DRDO8ongalore 

2 5hriOmPrakash No2Gokond  

3 Srnt KCM Mary No 1 	Palakkad Cormb'rlorr 	- 

Smt 	B P 	Ctoswarni EAC Upper Shrilong 	I Khanpor lJV7l 

5 Smt 	wapna 	a man 7issamari Bor)hor 

5hrt V 	Subba Rao Picket l 	i No 1 	ViLoq 	- 

' 	7 Shri S 3 Basha No 1, Vizag 	4t Picket 

8 	tit Shri A K 	Bhatki No1STC Jobalpur NolChakeriKanpur 

9 	' Shri G 	Jha No 1 	Raipur 	, 	4t bipatohRarrchi 	- 

1Oi 
Smt Komaijit Agnihotri 	No 1AFS Adompurh 	No I Jolandhor  

11' Smt 	Kanta bevi Rant 	Nol 	Jalan 	t'rit' 	IIV Kanpur 

12 Shri N R. 5ingh No 1 	Lldhampur r 	 No I 	Roorkee 

13 1 Shri 5 K. Tripathi AFS Barrackpore 	No 1' 5TC Jabaltr 

14 Shri R. S. Upadhyay CRPF burgapur 	 No 4 	Vnrannsi (P(, 

- 

(RAJVIR 51NGH) 
- 	 L 	 DY COMMISSIONER (PER5) - 

Individual concerned 
• . ...Q' 	'r-: 	jr. 	... 	•. 	S 

27The Principal, Kendriya Vidyalaya concerned14 (ol 	No 3) - with the reqit' 	I 	to 

relieve the individurl conc'rned within 15 days:from the dote of I - ur of iI 

order with th 	nstruci'io( 	to join duty immediately, whcrc. ii  

• 	'. transferr'cd, 	The datc of relieving of'the respective Vic 	l'r';rcip:l 

• 	be intimated to this of lice. as 	cll as concernd Pcgioncil 011 	LC ir;ri 	dii 

by Speed Post, 	 . 
• 	

S 	•3'' The Principal, Kcndriya Vidyaloyc concerned (Cbl. No.4) - with the rcquc.';t 	ft 

intimate the dote of joining of the individual concerned to this office o 	well 

as Regional Off ic'c concerned immediately by Speed Post. 

The Assistant Commissioner, KVS, Regibnal Office concerned. . 

5. 
.- 	. 	,. 

Personal File/Office Order File. 

S 	S 
mull ,, 	 St. 



- -- - - 	 ---- 	

N X 	- 

-;:- 

	

oo 8-11/2005/ Ri/ 	, 

Office- :~ Ord er  

	

h1mt fy<tiJ±R 	Vice-Priicipa(K" , 	 is holeby trnper.  I 
'if r 	.3fT 	3T1YT 	31tt1 frfr ii 'tr Th 	p.ir' 'ftTP J9.r 41 	ii 

r1Iydeputedo K VA to act1 	inchargo Pruicipat ntIterr,ir 

	

\ti 	rz --- 	- 17 -  
or till a rgthar Prtncipat loins whichevor s ejr1)er 

cil 0 • 0 :P 

He/She k directed tO report fordut>i'i 

co 

I 	
Ij 

• S 

	 J• 	 *:* p4 	1 J( . JI 

,. 

	

copy to 	 I 

• 	\/TiT,o1flo 	- 

• 	 Nf)Ti 'H. 

	

PrincJpai \) 	_ 	Ar,/She is r9que,iec 	e v e • 	 *••• 

	

fl1r q7 irr 3zi 	- 

Vice-PrIncIpaI  of his/her VldyaIaya with the instruction to ropo(t 1r  du!v 
at 	 i • 	 I 

02 	ojoo iofo 	'i 	 t,I1J1 	
A • 	The 	 KV,14~ 	He/Shn requestd) 	

1AX 
4,. 

of joirnig of r/Sr!1/rB 	idirrv\ I n th? Vdyay 
0 

2 
3 	 tI(.  ) 	 .; 	 OLr:n •:?)' 

Dy.CornrnIssiorIer(PefsQnnej)KVS(Ars)New Deihl 1r 

ielter No 	4'06 KV'Lt' j 

	

• 	
• 	

• 

\: 

~,,  ~  0, 77-7 
11 



,r 	ir'ci, ,.. 	 I s/I, 	A •'/' 
i\LMu'i-  cJyI - 

EGjONAL CFFIC.E:KHANAPRA 
GUWAHATJ. Ml. 027 

No.R8 -  1/200 KVS(GR)/j 	 Dted : 01 g 

Q 9E ODER 

Teiporry deputaktion of. the Foaw 1 ing VicêPr,cpk ordered jide 
this oFke orde.r of even numbr dated 18-08-2006 is herebcnceIed 

SLNo 'e of Vice PitricipL& Kendriy 	' Depured Lo çV. 
- Vidycy 	'jhere workic 
I 	\ 4IPS B.P. GoswsmiO, 	hapr P1ari 
2 Sh 	S R D 1nge )  KY Hppyviky Teyiae.. 

Nis S. RBhrn.ai , KV 

Aitnt. 

Copy.to : 

1iI . n 
Thc Pi 	:, ;d I' iyi Vid ya h) y a co i i cerncd 
fte Chi :m ¶ VM( KencJ riva Vidy1ay , N 'I: F)Ail 	 If ./( 
ior 

d ; 	ifli 

, ,ts. 

V 521 



ii 	 Il 

I; 	 I 

• 	 GOVER'JME.NTOFASSAM 
OFFiCE OF THE DEPUTY COMM ISSIONIR 	Ci OL ACiHAT 

NO.GP,57/2006/7 	 Dated C ltthti the 9" Dccernb'r 2006 

• 	
/' -.-. • 	To 	 :H 	 I . V .  

4,  
Mr. Ranial Jamuda,IAS 
Commissioner. 
Kendriya VidyalayaSangatlian. 
IS I nsiitut4onal AreaiShahi(1 ut Singh M.i 
New Delhil lOOlcr 

Sub 	 &tnhlzshme'nt of Central School a, ,olaeAs'arn 

s 	 L 
In continuation of ny letter NO.(;I 1 .571200k 	did. 41h 

Dccembcr/2006 I have the honcnir to inform you again that the buildiiiu for fumctiomAg  
of the Central School at GoIcu.liat will bet cady lot all respLct by 31 ". .1a nu at y 7 

I would thcrcfore llkL to rLquest you to authorize your 
personnel to take over the huiIdint iii the 1st 	eekhfFebruary/U7 

1 (D.K 	diii 

I 	Deputy Comniiscioner 
•I; 	 Goltghat 

* 
— - 

3k-2  

A.- 

) 
4 



- 

To 

The Principal, 
Kendriya Vidyalaya, Khanapara 	

2.Of O? 

Sub: - Information regarding absence 

Respected sir/madam, 

I have the honour to inform you that I am suffering from acute bronchial asthma 
since 21 St January, 2007 and I am under medical treatment. Therefore, I am unable to 
attend my duties since 25 th January, 2007 and likely to remain absent for few days more. 
I shall resume my duties as soon as I am fit for the same. Formal leave application will be 
submitted in due course. 

Thanking you 

Yours faithfully 

Sd!- 

(Mrs. Bina Pani Goswami) 
Vice Principal, 
K.V. Khanapara 
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A, 14 EX Ue' - I.C:-  

H H 	 KENDRIYA YIDYALAYA SANGATHAN 
Regional Office: Guwehati 

Jawaharnagar Iianapara, Guwahati-22 
FNO 8-11/KVs(GR)/2oo5//54 5 C - 	 Dat?d 24 11 2005 

OFFICE ORDER 
• 	 I 

Mrs Binapam Goswami,VioeP ipal, KV, Upper Shiliong is hereby tei 	i'deitjto KV,No,2 Tezpur to act as I/C Principal 
until further orders or till a reguiar, Principal! Vice-Principal reports for duty whichever is earlier 	 I' , 

c t 4 	1 

She is direotedto repor  fo 	atKVNo...2 Tezpurw.e,f 15 12 2005 	1J1r 	: 

She is entitled to TA/DA as peçKVS rules 

H • 	•. ;.([J N. 1 KHAWAREY) To 	 • :ASStSTANT COMJ3SiOJ13p •j / 
" Mrs Binapani Goswami, I  

Vice-PrincipaL Ky, Upper Shillong 

Copy.to:.- 

The Prmipal, Ky, Upper Shillong He is requested to 
relieve Mrs Bmapani Gcswmi,Vioe..Pripai of his 
Vidyalaya as per the mstotion above 

The Cha1Iman,VMC,KTezpur No-2 for mfonnation 

ASSISTANT coMVHSSIONER  

fdtst 

• 	dvocaf 



- g 
( 4i 	 q 	 IL' )OU LA Li) 

KEN D RYA Vi DYALAYA 
%R-Ibl, 	I1-793009 	prIncpdU\ U 

EAC, UPPER SHILLONG, Shillong-793009 

.. . -. 

	

.T 	' 	 - / 	•- 	 - 
Ref. No' 16 	JP/20O —2006/ 	

I 	 Date ( 12 utL, 

- MOVEMFNT ORDER 
_______________________________ 	 11 _ t1 

1 01 Name of enip1oyecrnd 	Mrs Binapaiu Goswanu, 
designation 	 Vice Pridipa1 	I 

	

- 02 Particulars 'Purpose -. 	Temporary-Dèputjon.. 
03 Authority letter. 	Kendnya idya1aya Sangathan 

Guwahata Region letter No F 8- 

	

- - 	I1IKVS(GR)/2005'/15490_92 
il Dated 24 11 05 

05 Venue - 	- 	Kxi4riyáVjdya1ayallo2 Tezpur 
06 Date of Movement. 	i 09J2.05(kftern2on) 
07 Report to 	 The hamnan, V M C Kendnya 

• 	VidaJezpur No.2 

	

• 	08 T.AID.A. 	 AsperKVSi,les 
09 Any other instruction. 	She.isdjreèted to report with effect 

S 	 from-122.20Q5totheC1 
V M C (endnyaVidya1aya Tezpur 

ZTo  
LX

-, 	'- •, 	 - 	 - 

	

• 	t- 	- 	
':- 	- 

Mrs Binapani Goswann, 
Vice Pnncipal 
Kendnya Vidyalaya 

- E.A.C. Upper Shillong. 	 - 
- 	- 	 (A.K.Mishra) - - 

- 	.- 	 (Principal) 
Cop: 	- 

The Assistant Commissioner, Kendxiya Vidyalaya Sarig' 

	

• 	
s -. Regional Office )  Guwahaji. Jawahar Nagar 	naraGuwahatj -- Asam2jn — 781022. 

The Chainnan, Vidyalaya Management Comniittee.Kendiiya - • 	- Vidya1ayi No.2 Tezpur. Assam.  

(A.KMishra) 
- 	- 	 - 	- 	(PrmCip2l) 

Lw. 	° 12O5 -222390Q-Ext2727 Ra8g2561577 (KVICODE 1494) 



KENDRIYAVIDYALAYASANGATMAN 
Rboiuil Office.Jambaiiiager, Kiapara, Guwahatl-22 

• 	 Phoiie No. 2360105 (AO)f 2360106 (EO)f 2.360107 
'(FAX)/236010e(AC). 

tai l  

Ref. No 8-11/2005-KVS/GR/Z2OI1SP4'7 4 	Date 22/01/2007 
4 	

' 

OFFICE ORDER1 

Mrs. Binapani Goswam),Vce-PrIncipal, Kendriya Vidy&aya, 
jjnupara, is hereby temporeril4depubed to Kendriya Vidyalaya, 

to act as 1/C Prncipa1until.further orders or till a reular 
ili1parjoins which ever is earlier. 

; • 4 

She is directed to ept for duty at Kendrlya Vidyalaya, 
Golaghat immediately 

• 	 She is entitled toTNPTe. per KV5 !Ul. 

• : 	 (U.N. Khawarey) 
To, 	 Asstt Commtssloner .  

V 1  
• 	

Mrs. .Binapani Goswami, Vice-Principal, 
• 	 KendriyaVidyalaya, 

Copy to 

• 1. 	The Principal, Kendrlya Vldyelaya, Khanapara- She is directed to 
• 	relieve Mrs. .Blna Peni Goswemi,VIce-Princlpal,, of her Vidy&eya 

immediately. 	 ;• 

• 	 2. 	The Ch&rman, VMC,Kendriya Vidyalaya, Golaghat - He is 
requested to intimate the date .àfjoiping of Mrs. Binapani Goswaml, Vice-
Principal,in his Vidyalaya. 	• 14  

- 

4dpc 
I 	•• 	• 

1i1Ii1TlI!JIt,1 



4 014 01-4 C ly U e-f-,  -'0 
/ 

To, 	 Dated: - 30/6/2007 

The Assistant Commissioner, 
Kendriya Vidyalaya Sangathan, 
Guwahati Region s  
Jawahar Nagar, 
Guwahati-22 

(Through the Principal, Kendriya Vidyalaya, Khanapara) 

Sub: Prayer for reconsideration of deputation 

Ref: Your No. B-i 1/2005-KVS/GR122045-47 dated 23-rd June, 2007 

Respected sir, 

With reference to above, I have the honour to lay before you the following points 
for your kind consideration and sympathetic action, 

That sir, I am a chronic bronchial asthma patient and need constant medical 
attention. Presently I am suffering from acute attacks since 21 St January, 2007. I have 
not yet fully recovered from the illness. I am absent in my duties since 22-nd January, 
2007.Sudden and acute attacks generally occurs at dead of nights. Medical help, in such 
case, may not be possible, if 1 stay alone away from home. 

Moreover, my husband is also a rheuthatic patient, who needs constant care and 
attention. It is not for me to leave him alone. 

In the circumstances stated above, it is not possible for me to join my new 
assignment at Golaghat as per your order referred to above. 

You are therefore requested kindly to reconsider the order of my deputation and 
allow me to continue my duties at K.V, Khanapara. It may also be mentioned here that I 
have no objection on my deputation on such temporary assignments within greater 
Guwahati. 

Thanking you. 

Yours faithfully 

Sd!- 
(Mrs. B.P. Goswami) 
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7E/DT%4 44YA 
mpwa  

Gu
$  

• No. F. 2 -44/KV (GR)/2006/22/ , 
	

bate : 05022007 • 	

0 	 • 

To, 

v Mrs, B , (7Oswam 
Inchcir9e Principl 	 t HUI 
Kendriya Vidyaloyc 6olaghot 	 I V C!0 Princ;p; Kenciriyo Vidyalay,, Kh QnoP9r0 (Assj). 0 

Sub 	
of Central School at'&àjaghat •0 	

0 	

0 	

0 Sir, 	

:i 

: With reference to the bepufy c siiggjoner &oJQ9hQt Inter No. &P. 57/2006/7 dated 19-122006 On; th&.1: .,. Subject cited above (copy,  enclosed). you ar requced to take overifhe1t porar, bUijj from the 
0 	

0 

bistrico, Authority Gokigh 	Assam: fo opeij -   
Vidycilaya at & 	

of proposej Kendriya I 	ifr olaghat 	
• 	 • 	0 • 

	
0 

0 	 • 	
V 	Sføithftilly.  

• 	 (N.RMURALI) 
• EDUCATION OFFiCER Copy to:- 	

L 	
•• OFF.A8Sfl COMMISSiONER 	

0 

• 	The Deputy COnfljjoner, 
0 	 • 	 0 Go1a,9 	 • 

• 	
0 	

0 / 

0 	 OFFQ.ASU COMMI.8IONER 
0 	• 	 • 	

•. 

H 


